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Present : Hon'ble Mr. Justice D.N.Chowdhury,
Vice-Chairman.
Mr.S. Sarma, learned counsei for the
applicant. -

Mr. Sarma prays for permission to
mive this application jointly under Rule
4(5)(a) of the Administrative
Tribunal (Procedure)  Rules 1985. Permission
is granted.

Central

Application is admitted. Call for the
records. - List- on-3.11,2000. _In  the meantime

rtne'serv1ce .of.. the. applicants~; as- - ment ioned

.shall not ;.be
ridisengaged- from.their. .current: employment,. .y .

L@ty Annexure-A«..to Jthe- 0:A.

-Vice~Chairman

i,
v

Heard Mr.S.Sarma learned couneel for
the applicant and also heard br.A.

Seeteim
Sr.CuG.S+C. On behdlf of Mr.B. .Pathak,

e
Vice-Chairman

eb E%%y.

Time is granted. List on 1.12.00 for orders. -

kY
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1.12.2000 Present : The Hon'ble Mr Justice D.N.Chow-

dhury, Vice~-Chairman.

Heard Mr S.Sarma,learned counsel for the
applicants and also Mr B.C.Pathak,learned

Addl.C.G.S.C for the respondents.

As agreed by the learned counsel for the
parties the matter is taken up for hearing.

The cause of action and the reliefs sought

for by the applicants are same and according-
ly leave is granted to the applicants to
join together in this single application
under Rule 4(5)(b) of the Central Adminis-
trative Tribunal (Procedure) Rules 1987.
The similar questions are already adjudica-
ted upon in a series of applications rende-
red by this Tribunal in OC.A.No.107 of 1998
and a host of such applications dispdsed of
by this Tribunal on 31.8.1999.

Upon hearing the learned counsel for the

parties, on perusal of g&giginqs and also

wns
considering the earlier défee§§3§s this
application is allowed with the following
directions.

i) The respondents shall examine each
individual case on merit and for that purpose
the respondents shall consult the records.

ii) The applicants may individually submit
representation to the respondents within a
period of one month from the date of receipt
of this order and the respondents shall
examine each of the representations and
pass orders thereon. '

The respondents shall complete the
aforesaid exercise within a period of six
months from today and pass a reasoned order
thereon against each individual case.

The application is accordingly allowed.
There shall, however, be no order as tO Costs.

/;“‘/_Tz‘

Vice=Chairman

/\\
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(An application under section 1% of the Central Administrative

g

Tribunal Act.1385)
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éETwEEN
Mr.M.Katigam.
Son of Mr. Chahaliang.
At present wérhing as £35Q31 worker,
Under tha Nagaland S8a. (370 Cab;e.?
Nagalénd.
All India Telecom Employees Union
Line Staff and Growp-"D"
Nagaland, Division,
] ~
represeﬁtedrhy, Divisional Secretary,
Shri M.Buddhi Singh. ‘ .,u,,..,a=.nvﬂpp1icant5.
, - AND -
The Unicn of India,
Fepresented by the Secretary to the'
Miniatry of Compunication. Qew Delhi.
Tte Chief beneral Maﬁaqer,
N.E.Telecom Circle,
5hillan§~?53@®1.
The Telecom District Manager
Nagaland, Telecom Division,
Dimapur, Magaland.
The Supefihtandent,

Telegraph Traffic, Magaland Division.

“Fihima. Nagaland. e w ek sk Fespondents.
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FARTICULARS OF THE AFFLICATION

i

1. PARTICULARE OF THE GEDER*%Eﬁ;NST-wHICH THIS AFPLICATION IS

MADE =

This appfi;ation is di}écted against the acticﬁ of the
respandénts in not cenaidéring the case of the applicants for
g%ant o f temparary,atétus and regularisation of their respective
Eerv§c95 pmraqant teo scheme and directions of thé’Hmm’ble Supreme

Court by which under the similar facts situation employees like

that of the abplicata, have been benefited.

2, LIMITATION:

The applicants daclare that the instant abplicatien has

been filed within the limitaticon period prescribed under section

21 mf the Administrative Tribunal Act.1985.

3. JURISDICTION:

The appiicantﬁ further declare that thz subject matter
of  the instant case is within the jurisﬂictimﬂ of  the Hon’ble

Tribunal.

4. FACTS OF THE CASE

4.1. . That +the applicants ére citizen of India and as such
theyv are entitled to all the rights, protections and privileges
aa_g&éranteed.byAthe Constitution of India and laws'framed there—
unde;x |

4.2, That in the instaht-applicatimn, the Applicant No.Z2 is
the Divisgional Secretary of All India Telecom Employeeé Unian,

Line Staff and group-D, Nagaland, Divisional Branch and he repre-

sentes the interests of casual workers more particularly re-

flected in the Annexure-A o this Original Applicationd Applicant

b,
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“NWo.l is one of the casual laboure

is  also similarly situated like that of the other applicants on

whose behalf the instant application has been filed by the appli-

&aqt Mol2. Accardingly the cause of action and relief sought for.
hy the applicantﬁ are SAME . Thus the instant applicants ﬁray thatl
they ma} be'allgwed to jiizliﬁﬂgigggr_in a single applicétiﬁn
invéking rule 4(53(br of ﬁAT (Frocedure’ Fules 1387 to minimise

the number of litigation as well as the cost of the application.

A list containing the names and particulars of the

-

t applicants is annexedgas ANNEXURE-A .
4.3 That the casual labourers whose interests are  being

reﬁresented in the instant applicaticon were all appointed in

various dates ranging from 1992 onwards on temporary basis.  The

~applicants  are at preéent d}awimg their wages under ACGE-17  and

i

pay Slip', which will show that they are casual workers of  th
Dept. of %elec&mmunicatian and hence the applicants pvéy for a
direction  to the respandgntg tw,prmduc; allltheb'relevant dioau-
ments at the time of héar?ng of the case.
For  better appreciation of the factual position the
services particulars rejlected in the Qnﬁémure—é may be referred
bo. They a{e still continuing in their respective posts as  re-
flected in the Annexure-A till date.
I 3 ‘ ,That some of the éimilarly situated employees belonging
to the postal Deparfment had approached the Mon?ble Supreme Court
for directisn for regmlarisatimﬁ, as has been. prayved in _the
instant applicétimn and the Hon’ble Supreme Court actihg on their

Writ Fetition had issued certain directions in regard to regu-

larisation as well as grant of temporary status to those casual

labourers of the Department of Fosts. It is pertinent to mention

‘here that ciéiming similar benefit & group of similarly situated

amplovees under the respondents i.e. of department of Telecom-—

T
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munication  had also approached the Hon'ble Suprema Court  for  a
similar direction by Qay of filing weit petition ) Nool ’8@’83
(Fam Gopal % Ors.Vs. Union of India & Qrshvglang with several
writ petition i.e. 1246/B&, 1248/86 etc. In the aforesaid writ
petitions the Hon’bie Supremé bourt was pleased to pass a similar
ﬁi(ectimn to the respondents autharity to prepare a scheme on &
raticnal basis for absorption the casual labourers as far as.
sossible, whm’ha;e>been wovrking more thanm one yesar in their fe—
spective posts. Fursuant to judgment the Govi.of India, Ministry

af Cﬁmmunicatimn; prepared a scheme in the name and style “Qésual
Labourgrs' Cﬁrant of Temporary Status  and Regulériaation)ﬁcheme

N 1983" and %he Same wag‘cammuhicated vide letterl Ng.ﬁ69m1@/89~8fN
dated 7.11.89.. In the scheme Certain berefz%s granted to  the
sual 'iabaurerg such as conferment of tempmréry status, wages

and daily Fates with reference to minimum pay scale of regular

Group-D officials including DA/HRA eto.

Copies of the Apex Court Jugement and the ab&ve-
g tn ax o N m? mentiﬁned scheme is annexed herswith amﬁ mﬁﬁked
Gentrol Kamin v iy ‘ as ANNEXURE-1 and Z..
28 SEP D l | .
4.5, That as per the Annexure- scheme as well as the direc-

Qo e WcE :
Guwahai%lﬁﬁ§kﬁ§§5”f
e Bty M‘ 4 ,

cases mentloned above, the applicants are entitled to the bene-

d by the Hon'ble Supreme Court (Annexure-1) in - the
fits described in the scheme. The applicants are in possession
B .
cof all the gualifications mentioned in the said scheme as well
as in the aforesaid verdict of the Honble Supreme . Court, and

more specifically in the datas described in the Annsexure-A may be

refereed to for ﬁh@ better appreciation of the factual position.

A6, That the respondents after issuance =f  the aforesaid
srheme, issued further clarification from time to time of which

mention  may be made of letter No. 269-4/93-5TN-11 dated 17.12.93



I o o I S ARG 3

B ssninatulld

by which it was stipulated that the benefits of the scheme should

‘be conferred to.the casual labourers who were engaged during the

pericd from 1g.a.-5 to 22.6.88.
The applicants crave leaves of the Honfble Tribunal o

produce the said order at the time of hearing of the case

4.7, That on the cther hand casual workers of the Deptt.of

Fosts who were employed on 23.11.89 were eligible to be conferred

-

the temporary status on satisfying other eligible conditicns. The

K]

stipulated dated £9.11.8% has now further been extended up to

0.9.93 pursuant  to a judgment of the Ernakulam Eench of +the
Hon®ble  Tribunal delivered on 13.3.95 in OA Nn 758/754. Puréﬁ%nt
to the said jgdgment.delivered by the Ernakulam Bench, éavt o f
Imdia, Ministry of Communication issued letter  NoJE6- J'152~8FD I

dated 1.11.95 by which the benefits of _‘nferran Stemporary

status - to the casual labourers hmve ~been extended up to the

.

@wvlut.j
.| Geptral Ade o

2l

‘Lfé

G“?l?a"&th?% ¢85 ..

Fedfuitess up to the 10.9. Ba

fa 'cmpy of the afmvegaid letter dated 1.11.95 as

j ,
SEP 101 | annexed herewith and marked as ANNEXURE-3.
F R E Th aﬁplicantg have not bean able to get hold of  an

W\

Jy =of the said letter and accordingly they'préy for a
dlrEttiwn b0 produce an authenticated copy aof the same "at  the

timz of hearing of %he'in%tant application.

4.8, That the benefits of the aforesaid jadgment and

e . .
civoular of Govi.of India is required to be extended to the

applicants in the instant application more so whan  they are

|.,..x

rly civcumstance with that of the casual workers o whom

simil Y
benefits hav&*been.granted and presently working in the- Deptt.of
Fosts., As stated above both the Deptts. are under the same Minis-

try i.e. the Ministry of Communication, and the scheme were

o
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pursuant  to the bupreme Cowrtls Judgmentt E?um84?1uned abovey
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Thare «an not be any earthly reason as to why the - applicants
shall not be extended the same benefits as have been granted to

the casual labourers working in the Dept.of Fosis.

4.9, That the applicants state that the caaaél labourers
working in the Dep*f of TelecammunlsaﬁlQn arge similarly situated
like that @f the casual workers working in the  Deptt.of Posts.
in baoth .thea cases relevant acheméé was prepared =as per the
direction of the Hon'hble Court aelivered theaiy  judgment in 'ré~
spect of the casual workegg in the Deptt.aof Teleccmmunication
following the judgment delive%eﬂ'in respect of casual warkers in
the Deptt.of Fosts. As stated narller both the Deptts. arve the
same ﬁiniﬁtry i.e2. Ministry of Communitmti0n= ThEYEfQFE, there is
apparent discrimination in respect of both the sets of casual
labourers though wmrking under the same Ministry. It is pertinent
to mention here that the casual workeré of the Deptt of Fosts an
. 4 . . '
ochhtaining  the Temparary)S%atuﬁ are granted much  more Abenefited
than the rcasual workers of tﬁe Deptt.of Teie:mmmumicatienu Simi-
lar bensefits are requxrcd to be extended to bhe casual workers ﬁfu
thes Deptt.of Telecommunicatimn.having regard to the facts both
the Deptts are under the same@ ministry amd }he baﬁic' foundation
of the scheme for both the Deﬁ%ts are Supreme Court’s juﬁgment
referred to above. If the casual workers of the Deptt of Fosts
can be granted with the benefits as'enume%ated above based on
Supreme Court’s verdict, there iz'na ea%&hly reason as'ta why the
casual warker; of the Deptt.of Telecymmanicatiﬁﬁ should not  be

extended with the similar benefits.

'4.1@, That the applicants state that the matter relating to

filing wuwp of Eroqp"ﬁ~pm%t5 came before the Regional Joxnt Cone-
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Eultancy Mesting held in Shillong on #8.11.95 under the Chairman-—

Cship of 8hri V.F.Singh, Chief General Marnager, N.E. LCircle. In

the aforeszaid meeting including Chairman there vere &  competent

cffizers and 11 union members from the staff side present fﬁ

discuss the welfare of the Casual/Contractual Employees including

“regularisation of Group-D Employees. After a deteilzd discussion

a discision was taken for one time relaxation of Group-D recruit—

mént and to that éffact both the 5ides D%fice zicde as well as
staff side decided to ap#ruach Diractarétevfﬁ% the éppropriate
sheps. |
A copy of Minutes of the aforesaid Regional Joint
Cansultancy Meeting dated 28.11.95 is annexed  as

ANNEXURE—4 .

’

411, - That ~ pursuant to aforesaid agreement of  the meeting

both the side approached the Dirvectorate and as per instruction

issued to the Chief General Manager, Telecom, a letter was issued
‘ o

P

on 25.7.96 whereby 480 posts of Daily Rated Mazdoors  under  the

Chief General Manager, Telecom; N.E.Circle have been distributed

in six sub staticons including Nagslend, 85A. As per the aforesaid

distribution S0 posts  have been allotted under  the Nagalénq

PDivision.

ET

A copy of the aforesaid letter Aated 25.7.96 is

annexed herewith and marked as ANNEXURE-S.

.12 . That the applicants beg to state that in view of afore-

said scheme as well ag the verdict of the Honfble Supreme Courd,
they are entitled to be regularised more so when there is o at

present 5@ vacancies as per Annexure-o letter.
4,13, That the Applicant No.l in view of the above discrimi-

nation in respect af the applicants reflect@d in  Annexure-A

Ce{!!r:—)] £t

T -
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working. under the Respondent No.d4 made several representations to

the authority concerned. In one of the said representations, the

grievances of the‘épplicants'mn whose beshalf this application is

made, along  with some others have been reflected. In  the said

representations  apart from  the other grisvances it has  been

pointed . out that there are at least 58 vacancies and at present
the Deptt.concerned in the need of Group-D employees.

“ A copy of one of tha rapresentation dated

17.6.58 is annesed as ANNEXURE~-G.

G.ld, That the applicants beg to state that making a similar

Cprayer  a group of casual workers working under fAssam Civcle  had

approached this Hon'ble Tribumal by way of filing 0A No.299/36
and 20Z/9¢ and this Hmnfhle Tribunal pleased to allow the afore-
gsaid application on 132.8.%7 by a common judgment and order. =

A copy of the said ;grﬁer dated 13.8.37 is

”’
annexed herewith and marked as ANNEXURE-7.
4.15. That the .appiicantﬁ.b@g to state  that claiming

similar benifits like that of the present applicants ‘several

groups approached the Hmn’ble'Tribunal by way of filing varios

O.As mamely 0.A Nos 107/98 ect and the Hon’ble Tribumal on

°
1

21.8.99 after hearing the parties to the proceedirgs was pleased
to dirvect the respondents o consider their cases.  Fursuan

the said order of the Hon®ble Tribunal,; the respondents have

igsued wvarious orders and most of the said casual warkers have

been grated with the temporary status. However, the respondents
have only thok into consider the case of those casual workers who

have appfbached,the Honfhle Tribunal. In fact some of  the said

H]

casual workers to whom the temporary status has been granted are
juniors  to the applicants but since there is no arder from  the

Honfble Tribunal for considevation of theiv cases,  the respon—
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déﬁt% afe reluctant to cqnéider their cases anﬂ_he@m&%%h@iprﬁgéﬂf
applicatimn. T T
4 CoEy of the said Qrder‘dated 21.8.99 passed
by the Hon'ble Tribunal is annexed héféwith

and marked azs ANNEXURE-E.

4.16. That the appli-zants beg to states thast after is-

suance of the said order dated 31.8.93 by fheA'Han’ble Tribunal

the respordents have issued a modified nrder vide M. Z63~13/99~
. . >

STN~II dated 1.3.99 by which the date of effect_ﬁ? the scheme has
beeﬁ fxrtheru gmtended to Aug 199B. ALl the applicants are in
possasion of the required qualification as indicated in the said
aorder  dated 1.%.9% and Rence thay are-en&itleﬁ Lo get  all  the.
benifits menticned in tﬁe scheme for grantvaf temporary status
: : R

and regularisation.

A copy of the mfder dated 1.9.99 i% annexed

herewith and marked as ANMEXURS-T,

4.17.  That the applicants state that it ‘s settled position

of  law that when some principles have laid down in a givern case

Cthose principles arve required to be made applicable to other

similarly situated cases withaut requiring them o approach  the

Hon'ble Court again and agzin. BEut in a nutshell cese in spite of

—

Judgement of Honble Ernakulam Bench delivered ~in  respect  of
2 = :

t

casual  labourers of Deptt.of Fosts, the Deptt.cf Telscommunica—

ticn under the same ministry has not yet extendsd the benefits to

.

the casual labourers waorking under them. -

- ~

.18, ~ That the applicants beg to state that the action of the
respondents  towards. the non implementation of the case of the
applicané§ are with some ulterior mobive mhiy‘to deprive the them

from their legitimate claim of regularisation. The main crux  of

“their representation was for regularisation and grant of tempo-

t

u

-(9'

Bentra) Sdrairar ot ¢4 T,
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REOUUTR S PR S
R S .

o B Mg st oD

the saiﬁ' representation, the respund@nts-have not  issued any
ﬁfder as yeb. The‘reapmndeﬁts being a model emplaoyer gught b
have granted the benefit-mf témpﬂvary status as pér the' %cheme
without ,%gquirimg them tm‘appﬁmach the doors of ﬁhé Hmn’blé

Tribuﬂal'again‘and again, more so when all the applicants fulfill

the required qualification as per the said scheme.

4.19. That . the applicants state “hat in a nutshell their

whixle grievances are that to extend the benefit of the aforesaid

i

schame as well as similar treatment as has been granted to the

4

casual workers working under Deptt.of FPosts in regard to treat-

ing the cuf of date of engagement as has been mﬁdifiéd from time
Tt time by issuing various orders, of which mention may bé made
of order dated 1.9n9§ by whichithe beﬁefiﬁ of the scheme has been
gxtended to the recruitees up o 13398,

A copy of the order dated 1.9.99 is annexed here-

Wwith az Annexure-8.

%,“ﬁ, ThHat the applicants beg to state that the respondents
are preseﬁtly making arrangements Tar fillihg up those 58 posts
of Gr.D Mazdosrs within a short time and it is alsc learnt -~ that

~

the cases of the applicants will not be considered for  those

posts  and some out siders are going to be  appointed  in these

posts. - Claiming similar benefits of thz said scheme numbers of

casual workers had approached the Hon'ble Tribunal by way vdf

filing various 0OAs and thes saild oAs have bgen disposed of direct-

the

ing the respondents to consider the cases . of thoss applicants and

!'1

prea_nt applicants in view of the aforesaid factual position

as well as the similarities have been praying before the Hon'ble
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A copy of the said mrdé&mﬁatgﬁ F1.8.99 passed  in
0.A. Nes 187 and other cdnnecqed matters are

annexed as Annexure-3.

d.21. 7 That the applicants who are at pfeaenﬁ wdrking as

casual workers, have got  reasconable apprghension that the re-

spondents in view of filing of the instant application may disen-

4.

gage them from their service and hence they are constrained  to

make further prayer before the Hon'ble Tribunal for protection of
AN

the interest -by way of passing an interim aorder directing the

respondents not to disturb them from their present posts and  to

callow them to continue in their posts during the pendency of the

0A. The applicants also pray for a further interim order direct-

irg the respondents not to fill up.any vacant  posts including

thimse 90 sanctioned posts, £ill digpmﬁalqu this applicatian!

t

-

=, GEDUNDS. FOR RELIEF WITH LEGAL FROVISION:

i Foar  that the denial of benefit of the scheme as well

the subsequent clarifications to the casual lébourers whom  the
. 4 N -

applicants union represent in the instant caze .is- prima—fatie

illegal and arbitrary and same are liable to be set .aside anc

quééhedu

S . For  that it is the settled law that when some princi-
ples have been laid down in a judgement extending cartain bene-
fits to a certain set of employees, the said benefits are .re-

guired to be similarly . situated employee without requiring them

to  approach the court again and again. The Central Govi. should

set an example of a model employer by extending the said benefit

*

[reN
[N
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&. DETAILS OF REMEDIES EXHAUSTED:

respondents have not yet issued any impugned arder, and .due

L. ' ’ T
to the apnlidants. ‘ v
'ﬁpp : : , Guwahin: ¥y
- e _,
Hed. Fov  that Ehe'digcrimihatimn'metad aut to the memhbers

af  the applicants unicn in not esxtending the benefits of the
schame -as well as its subsequent clarifications, and in  not
treating them at par with postal employees is viclative of  Arti-
cles 14 and 16 of the Constitution of India. “

L e - . ’ 4 . :
I . Far that the respondents could not. have deprived of the

benefits of the aforesaid scheme which has been applicable to
A .

~their fellow employees which is also viclative of Article 14  and

1& of the Constitution of India. o
Se . For that in any view of the matter the action/inacticon

of  the respondents are not sustainable in the eyve of law and

liable to be set aside and guashed.

.

The = applicants crave leave of the Hon'ble Tribunal  to

Cadvance more grounds at the fime of hearing . of the case.

-

That the applicants declare that they' rave exhaasted
all the remedies available to them and there iz ro alternative

remedies available to them.

7. MATTERS NOT PFREVIOUSLY FILED OF FENDING IN ANY OTHER COURT:

fhe’ appli;éntz further declare that he has not  filed
previously ény application, writ petitimh ar suit regarding the
grievances in respect of which this application is .made Eefore
ény other court or any cther Ben:sh o f the”fribuﬁai oy any other
authority nor ahy sUCh applica%ion y Writ petiﬁimn o aﬁit' is
panding before an;'mf them. It is further stated that since | the

4
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paucity of time and having regard to the urgency in  the _Q%\ter 1
. L. - ’ “.;"v's(" : 15:’&,’;’5 'ﬁ!}
the applicants even have not file any representatssr rrwever ,

they h

]

ve made several verbal representations.

A

-~

G. EELIEE SOUSHT FOR:

- Undey the facﬁs and circumstances stated above the
gpplicantﬁ most respectfully hrayed that the inataﬁt applicatiaon
bhe d&dmi%ted‘TEFﬁfﬁﬁvi ca}ied far and after heariag thé pgvﬁies
o the cause or causes that may be shawﬁ and o parusal mfyfthe

records be grant the folleowing reliefs to the applicants:

3.1 To direct the respondents o extend the benefits of the
said scheme as well as subsequent clarifications issued from

time to time to the members of the applicanis and to regularised

their servicfs .

B.2. To direct the 'Ezpondehts to extend the benefits of the

scheme to the applicants particularly who have joined in the year

£

B taking im to consideration the judgement of  the Honfbhle

B
iy

..12
‘earnakbulam Bench as well se the clarification issued from time %o

time in this vegard and to regularise their services.

8.3. Toe direct the respondents not btz fill up  any vacant
- . o .

ssts =f DEily Rated mazdoors without fivet considering the case

P _ Y ‘ _ &

of the applicants.

8.4. Cost of the applicants.
2.5. Any mither relief/reliefs to which the applicants  are

entitled &to under the facts and circumstances of the case and

=
w

~



deemed it and proper.

%, INTERIM ORDER FEAYED FOF:

Fending disposal of this applicati@m the applicants
pray “‘or an interim order divecting the respondents’ not to fill

up any vacant p05t5“0f~Daiiy Fated Maxdoors without first consid-

ering the case of the applicants. The applicants further prays

for an  interim order direction the respondents not to disturb
their services and to allow them to continue in their respective

posts during the pendency of the case.

1.@: nnen:-wnu_-g'-qugnnn ===== ®# n % #n 8 con % # & & ¥ £° = M K 3 a 4 kg 2 x mor % 88
'11;_P&HTIﬂULﬁEJ OF 1.+.0.:

:i: I.F.0. No : RG 60(%%6’

Z. Date : (g e

3. Fayable at : Guwahati.
12, LIST OF ENELDSURES: -

fs stated in the INDEX.
‘.
id

T J - 4




I, Shri M,Katingam , s/o  Chahaliang, aged about 27

yaars, at present working as Casual Worker under Nagaland S84 in
‘the 578 Lable, Nagaland, do hereby verify and state that the
statements made in parﬁg%ﬁphﬁff/ﬁgf'&‘.‘%l{.;5;{'.'9‘4?‘{7‘/4'./3‘;/":/?/ 42/ I

are true Yo My knowledge and those made in

paragraph54'2/4.'4/é?ﬁ4’494.'/!zé,’gf?/’.t"{’ch’:/_%?gre true to my legal advice

H
P
HH

and I have rnot suppressed any material facts., 1 am & dutly

o« - 3 N o, '. N . . . . .
authorised by the applicant Mo.? to sign this verification on his
behalf.

And 1 sign this verification on 4his the n;éé. th day

of Sept,2066.
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S1.Na. Name of labour- "

1.
2a
o
4.
D
ba
7.
8..
?.
14.
11&
124,

13.

14.

15,
1é4.
i7.
18.
- 19.

26 .

21 .

22.
235.
24,
25 .

26

27.

28.
2%
34.
3.
32
33
34.

-
&5 €

36.
37
38,
39.
44,
41,

424 .

43,
44,
43,
46.
47 .
48-

4‘90 ;

86,
%1,
a2.

83,

54,

N3,

b
57.

palz
B9.
-1

C M.
Mre.

Mr.

- 8ri

- Mr.

M.

Miss.
- Mrs,Bujunglemla

" Mr.

Mr.

“Mr. Deiheichobe Hair

Miss. Imtisangla

Mr. Hishan Sharma

Mr. Sukhai

Mr. Rup Kumar’

Mr. M. Katingaem

Mr. Nagen Dutta

Mr. Intimar '
Buku Burung
Repamayang

Mise Ranjita Bevi

Mr. Tamzidur Rzhman
Mr. Dilip Debnath
Miss. Mhonlumi Tungoe
Mr. . Angami .
Mr. Gautam Kalita
Bipul Gogoi

Lipok Qo

Yanger Ao

Shetoi Gema
Twennni Khing
Dhiarmendra kr.Das
Mr. Padmeswar Kachari
8ri Ritul Gogoni

Mrs. M. Tialemba Ao
Mr. T. Ashobk Konyak
Mr. E.Ibotombi Singha
Rzj Kr. Singha
Harinder Kr.
Ribal Borah
Gri Pradip Sawar
Miss Putiangla
Mr. Abo Tase '
Adani
Vizobkhoto

Mr.
Fr.
Mr.
Mr.
Mr.

MT‘ ®

Mr.

Mr. Kiyeho Sema

Mr.Randhir Yatiay
Mr. Kuchone Magh
Mr. Niketouw Kire

Mr. Vimasie Poyi

Mr. Nogaseng Tep

Mr. Yhunsingle Kent
Mre.kehiglhoubei~U
Mr. Ashck Kumar Nayak
Snuat Patro

Mr. Prasno Pradban,
Mres.Ancy

Mre.Sincy

Miss. Atula

Mr. Telkhua Sema

Mr. Bejaoy Katchari

A. Kaisa

M.
Mr.

ihokhu Semsa
Rzalie

Suraj Rana
Moz ' o
fApra Phesae
Sangotve Ritse
Mudalhu Nyerki

MT‘&
Mr.
Mr.

¥Yadavy

Pragsd Line Mitce

Working under
SNE (Group)
oCs Exch.
Sz (Group)
SparT/ome

SDE (Group’
X784 Cable
SDOT/MEC
SpAT/MKC
SDOT/MEC
SDOT/MKD

BDE (Broup)
SROT/MIKCup )
SDE {(Broup)
SDE (OP)

SDE {Group)
Signal Exacn.
Carrer Section
SDE (MARR}
ShOT/DMP -

ShE {(Group?
SDE  {(Group?
SDE (Graug)
01/0/DMpP

Gr. Exch.
Gr.Exch/Tizit
Gr.Exch./Tizit
G/D/oMp o
3/D/DMP
Srp-DMP
Grp-DMP
Grp-DMP
Grp-—-DHP
Zalluama

Line Mtc
Zakhiama

Wakha

Taeminyu
Office
Meluri
Teseminyu

- Teeminyu

SDE(Int)
Catble Mtce
Cable Mtoe
Cable Mice
Clerical
Clerical
Clerical
Pughobato
Phek
Clerical
Clerical

" Cabils Pice

Line Mtce
Line Mtce
(table Pitce
Chozuba
Pfutgeno

Ghouba

SRR o
 MNNEXURE-A

fode of payment
- ACG-17 |

ARG~17
ACB~17
ACGE~17
ACE~17
ACG~17
ACG~17

ACB-17
ALB-17
ACGE-17
ALG-17
ACG-17
ACG~17
ACG-17
ACG-17
ACB~17
ALG~37
ACE-17
CACE-17
 ACE-17
ACG~17
ACG-17
ACG~17

ACG~17 ‘

ACG~17
ALG-17
ACE~17
AOG-17
ALE-17
ACG-17
HlE-17
ALG-17
AUG-17
- ACG~17
ACG-17
ALE~1T7

" ACG-17

ACE-{7
ACB~17
ACE-17
ACH-17
ACE-17
ACEG-17
ACE~17
ACG~17
ACE=17
ACG~17
GCE-17
ACG-17
ACG-17
ACE=-17
ACE-17
ACB-17
ACE-17
ACG—17
ACEB-17
ACG-17
ACE-17
ACG-17

Dt.of Engagemen

Nav ' 1997
March 1997
Nov' 1997
1.46.1998
“June 1998
1998
Febh' 1997
Dec’ 1994
fug’ 1997
Feb' 1997
Jan’® 1998
June 1992 -
Jan’ 1996
1.3.1998
June 1997
et 1997
ot 1997
March 1998
. 1998
Jan’ 1996
“Feh’' 1998
bH.8.,1997

March 1998
15.2.1992
1996
1.1.1998
1.1.1999
1.2.1998
x.?.l??ﬁ
1.2.1998
12.2.1998

June 1995

S Qet” 1995
~ Nov' 1995
Nov”® 1995
HMareh 1996
May 19964
June 1996
June 19946
April 1997
April 1997
Gept ' 1997
Sept’ 1997
- Bept’ 1997
Sept’ 1997
Nov® 1997
Nov’® 1997
Nov® 1997
anril 1997
Sept ™ 1997
Nov® 1997
Nov’ 1997
Nov’® 1997
Mov ' 1997
Nav ' 1997
Nov ' 1997
Jan’ 1998
Jan’ 1998
Feb' 1998



-
o
4. Mr. N. Averse
62. Mr. Furusie
63, Mr. Viprezolie
&4, Mr. Fujochivyi
68, Miss. Vepralu
66. Mr. Satem Toshi
&7. Mr. Amhalil
HB. HMr. Kitovi Gema
&9, HMr. Soheli
7¢6.  Mr. Teyibul
71. #Mr. Loguseng Kent
72. Mr. Burendra Roy
73. Mr. Ashaok Kumar
74. . Mr. Basu Thap=a
73. HMr. Sanjay Basu Matory
76, Mr. Lakshman Pandit
77. Mr. M. .Imli Yanger
78. Mr. Rziu Purokotti
79. Mr. Yambemo Lotha
gd,.  tr. Jonny '
81. Mr. Pateks Bazumatary
82. Mr. Lal Babadar Chetrd
83. Mr. Kethaolezou
84, #Miss. Ruuvkho Lohe
B3, Mr. Ajay Sushii
86, Mr. Toshimanen
87. Mr. Wapasngmenta
B8, Mr. Iintiwati
89, Mr. Tiachuba
¢, Mr. Kikumsungla
L. Mr. Maren 8. Lingchar
92. Mr. Longhkok
93. Mr. ImiilemBia (Alemiax)
4, Mr. Watijungia
95. HMr. Waitoba
6. Mr. Joupongsashi
97. Mr. Imtijangls
8. Mr. Bikram Gogoi
99. Mr. Nukshiwapang
198, Mr. Tamzidur Razhman
1g1. Mr. Yangermongbsa
142, Mr. Moatoshi
183, Mr. Moz LR
1684, Mr. Intinunosiang
195, Miss. Inkongseuta
€86, Mr., Akengyangla
187. Mr. Gem Singh
168, Mr. Bamzba ’
1¢39. Mr. Y. Tohoni Sema
11d, Mr. V. Tohekhe Semz
111, Mr. Vinish Kr. Sharma

112. Mp.
1134 Mr.

114, Mr.

}‘r !" 5!‘“"‘ »

117. Mr.

118. Mre. Surbovolu Epan

119, Miss. Tutiangla Maren

1205 ©ri

121+ HMr.

Bitkash Thaps

Rimal Hr. Singh

Moa Humba

Prisoto Suami
Bangung Kumba
GQelthar Pand -

Jeten Singh
Neilavino

Ghazubaaf:
Meliuri

S Line Mtce
FPhek

Fhek

" Cable -

Clerical
Line Mtce
Line Mtce
Zavheaemal
Dffice

Line Mtce
Line Mtce .
Cehle Mics
Line Mtce
Line Mtce
Cable Mice
Labile Mice
Cable Mice
LCable Mioe
Line Miece
Cable Mice
Cahle Mtce
Phel: Euxgh,
fable Mice
JTOWGEX )Y 7MLl
TTCEY ) /Ml
JTCOLGX) AL
ITOLEY ) rMKC
JTOT/IN /MK
REERNQWEIBIEC AN
JVTGLI/D) /v

FJTOLI /03 /7M.

JTOEY YV /MEC
ITO/TNS

ITOCI/DY ZMEG

SROT/MKL
JTOEX ) /Mo
ITOLGX ) /MEGC
SROT/MKE

CSROT/MKC

SDOTAMED
SNAT/MKE
SDOT /MEG
SDOT /MK
BDOT/MEC
ENATI/MED
8DOT /MKC
T/ IRTO

ITQ/IRTO

JTOA/ BTG

. 8DOT/MEC

SDOT/MKS
SLOT/MKC
ITQ/2BTC
FTR/Z0RY0
S0IZ (GX) /NPMP

SDELIntl~I/7DMP

SDEA(GX ) /DMP
SDuT/DMP
STT kO

ACG-17
ALG-17
ACG~17
ALG~17
ACG-17
AlG-~17
ACE~L17
&6CE-17
ACG~-L7
ACG-17
ACG-17
ACG-17
ACG-17
HLH~17
ACG~17

ACE-~17

HCG-17
ALE-17
ACG~17
ALG-17
ACG-17
AOE-L7
ALG~17
ALG-17
ACE~17
ACE~17
H[LG~17
AL~ 17
ACG-17

ant-17

ACG-L7

CALE-17

ACG-17
AER--17
ACG~17
ACG~L7
ACE~LT
ACEH~17
ALG~17
AG-17

ACG-17

ACE-17
ACE-17
ALG-17

ACH-17

FEMERS
RCE-17
AL~ 17
ALG-L Y

ACB-17

ACE~17
ALG-17
ACE-17
ACB~17

CACE-LT

ACE~57
ACE~17
ACG~17
ACG-17
ACG~17
ACG~-17

Feb® 1998
#March 1998.
March 1998

April 1998

Bpril 1998

May 1998
June 1998
June 1998 .
fune 1998
June 1998
June 19949

fug’ 1998
Aug 19987

Aug® 1998
fug® 1998
fug 1998

fug’ 1998

Cofug T 1998

Aug’ 1998
fug’ 1998
fAug 1998
Bug ' 1998
Aug ' 1998
April 1996
fppril 1998

CMarch 1996

Jan' 1997
March 1998
fan*® 1998
Dec’ 1997

EB.9.1994

R2.8.1995
18.4.1996.
Dec’ 19946
1997
19.2.1997
March 1997
Sept’ 1997
Jan® 1998
June 1998

Tune 1998

Junte 1998
June 1998

June 1998

Fam’ 1998
Jan’ 1998
Jan’ 1998

Jan‘ 1998

1997

1997
1997
June 1996

Jan’' 1998

Idn” 1997
Bug 1997
Nov' 1997
Nov '’ 1997
Moy 1997
Dec’ 1996
March 1993
15.9.1995



e

122,
123,
124.
125,
126,
127.
128.
29,
136,
131,
132
133,
134,
135,
136,
137.
138,
139.
146,
i41.
142,
143,
144,
145,
146.
147.
148,
149.
156,
151.
1520
183,
154,
158,
154,

Yy
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Mr. Kezutshute STT KOM

Misse., Alivals STT KO

Mi. Ehekihochishi aVT KM

Mr. Kezhaguelie BTV KO

Mre. Aruvichimio . aTT EoaM

Mr. Lutuvi Semi STT HOH

Mr. K. HMenitao STT KM

Mr. Sunil Ch,. Rovy 877 KO

Mr. Shihu Oh. Paul STy K

Mr. Santonag Das BTT KM

Mra. Tashi Malling STT KOH

Mr. Keneicen Jhome 5TT EOM

Mr. Khringualie STT KM

Mire. Abeni 8TTF KOH

Sri Nireni H#HYT WM

Sri Subhenduy Deb 81T rOH

Sri Biswajit Malabkar STT kM

Gri Samiran Sarksr STT KOH

Sri Subhass Degbrath . BTV KOH

i Ramesh Patro STT 0M

8ri Bamtosh EKr, Suman 8TT KM

Sri Ajsy Harksr STT KO

Mre. Visiiili Semsz Dasual Labmuar
Grvi K.ikh, Sema Cerauel Labour
8ri K. Shimiko Casual Labounr
Miss. Aren Aler 8o Casual Labour
8ri Y. Bezron Yeputho Casual Labour
Sri Amzl Kr., Bamilk frasuszl Labour
Gri Kamal Chakravorty Casual Lzbour
Mrs, M. kishili Achumi Casusl Labour
S Ghevito Sema Casual labour
Sri Rex Semsa , Casual lLabour
Sri Myingthungo WNgullie Casual Labour
i Chandan Bhomibk Casual Lehour
Bri Haran Paul ' Casual Labour

ha [8 -

ADE-17

ARG-17
ALG~17

RLE~17 |

ACG~L7F
ACE-17
~LG—-17
ADE-1T
ACE~L7
ALG~17
Qri—-17
ACG~17
G- 7
ACE-17
HoG-37
HLH-17
ACG-—-17
PE-17
arGa-17

CACE-L7

AtG-17

ALG~17
ACE-1T

ACE-17
ARE-L7
ALG-17
ACE-17
SINCES I
ACG-17
ACG~17
ACE-17
ANE-17
ALE~17
ALE-17
ACG~17

18.9.1993
15,9, 1995
15,9.199%
1.11.199%
1.11.199%
1.11.1995%
1%.5. 1996
18.5,1996
15,5, 1996
15.5,1996
16, 16,1997
18,149, 1997
19, 18,1997
R,5%5.1998
8.5.1998
2.%.1998
8,5.1998
1.7.1998
17,1998
1.7.1998
1.7.1998
25 .,4.1993
12.1.1994
A2G.1. 1995

3.4, 1995

1.1.199%

2. 1996

24 05,1996
R2.3.19%6
1.169.1997
7.311.1997
153.4.1997
12,12.1997

28.12.1997

s P

o 0

e,



CSupreme Court directive D@par%mpﬁt of T@lerﬂm &

AN'\IE*U"E —4.

F « .
B ' CAbsorptinn of Casual Labours

Cazual Mozdoors who have been disengaged afiter 3€.3.830.

Tm the Suprenes Courd of Tmdia
Zivil Ori girnal Jurisdictizon.

Hrit'?a*:*lnn (00 N 1288 of 1987,

Ram Gopal & ors. Waan ' Petitioners.

.

“VEYSBUS-

Union of India & ors fa ek k. Fespundents.

Writ Petition Nes 1246, 1248 of 1986 176 , 177 and 1248 ~f 1988.

o e awas e FGiIilWP&Vu.

0

Jart Bingh % ors eto.

' —vErELG-
Urdon of India % ors. caanseasssRespondents.

nmel far the netitioners. Though  a
counter affidavit has been filed no one turns up for the Union of
India  even when we have waited for mavre th 18 minutes {or

appoarance of counsel faor the Union of India

‘e have heard o

T
«
pov ]

. The principal. allegaticon in these peuinznz'umder Art
32 of the Constitution on behalf.of. the peliiticnevs i that they
T v

are wurizuq under the Telecom Department of the Unidon of 'India as
tasual Labourers and cne of them was in employnment for more  then

i years while the aothers have served Joe bwo by three
>yﬁL?§,TﬁH-f?ﬂ' mf regularizing them in employment “helir  services
tuave  been  terminated on 20 ch:Séptembev 1988, It is  contended
that the principle of the decision of this Court in Daily Fated
Casual Labour Ve. Union of India & ors. 1968 1) Soction (12X
sguarely applies to the petitimner though that was rendered in
case of Caszual Emplovess of Fosts and TOZHQY?Q“ apartment. It
glso contended by the counsel that the dnr‘éic. rendared in
lso relates to the Talecom Denaritmant oz earlier Fosts
jraphs Dep arbment was covericg both = £ and now
nas hecome a separate department. Je find from  pavagraph
4 of the veported decision Shot communicalion dnsled to General
Maragers Telecom have been refevrved U which supacct She stand of
the petitionzrs. ' ] ‘

By the said Judgmert this Tourt said g

L?
) E“l [ix

~;m

" We dirvect the rospondents to prepove & schems a7 A
retional basis for far poseible o canual labuurers
who bave been contlin sing for move than one year in the

=k
)
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\5ts and Telég._phu Dﬂpﬂ,tm@nt"

o ~

o We find the though in paragraph I of tre writ petition,
"it  has been asseried by the petitioners that they have bheen
working ‘more than one year, the counter a‘ficavit doss not dis—
pute that petition. No distinction can be drawn between the
petiticners as a classg of ﬁmﬂiuy.@s and those wha were before
this court in the repovied decision. On prznalrlec y therefore
‘the be2nefits of the decisican must be taken to apply to the pelti-
ticners., We accordingly divect that the regpundent, hall prepars
& scﬂmme ornoa raticnal basis absorbing as far 28 practical  wheo
have "nnt1n4nus1y worked for more than gl f@:r i the Telecom
Deptt. and this should bé dore within six  months from now. AGfter
the dcheme is formulated on a raticnal sasis, the zlaim of the
‘pesitioners in uprmr'nf the scheme should be worked cut. The writ
petitions are also digposed of accordingly. Trere will be T
crder as té costs on account of the facts th#t th2 respondents
counsel  has  not  chosen to appear and cortact at  the time of
it ' :

&

_hearing though they, have filed. a LHUﬁ+er inldavf‘.

Sdri- : N S/ -
¢ Fanganath M1whrat‘3, - C Huldeep Singhy J.
Nem Delhi

“April 17, 1930, | | \
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. . . . ANNEXURE-Z,

CIRDULAR NO. 1 L -
 COVERNMENT OF INDIA
DEFARTHMENT OF TELECOMMUNICATICNE

;‘I

STN SECTION. - . .-

No. 263-1@/89=8TN - . . . Mew Delhi 7.11.8%9
' - ’ . - s
Te . :
Th@ Chief General Managers,
M.T.H.I New Delhi/Zombay,
Talcutta. o '
Heads of all cther Qdminig rative Units.

CSubject : Casual Labaurervs (Grant of Tem pﬁrav' Status and

Fegularisation) Schame.

Subseqguent to the issue of - instructicon regarding - regu-

larisation -of casual lobourers vide this mﬁfzm? letter No.ZE9-
FG/B7-5TC dated 18.11.88 & mcheme for conferring temporary status
an casual labourers who are curvently Qmpluyed‘and have rvendeved

a continuous service at 1@&5% mre year has been  approved by
the Telecom Commission. Details of thc scheme are  furnished in
the Annexurs. - ' '

2‘ s - Immediate action may kindly be taken to canfer tempo-
ary status on all eligible casual labourers in accardance  with
he above schems. : ' ’ . :

Jc In this connection , your Bind atiention is invited o
letter No.278-6/84-857N dated 30.5.85 vherein _inst?uctimnﬁ WETE
issued to stop fresh récruitment ‘and eaployment of casual labour-
ers  for  any type of work in Teleoom Civcles/Districts. Casual

labourers ceuld be engaged after 38.3.83 in projeacts and Electri-
fication circles only for specific works and o oom letion of the
b

work bR Cas ial labaurers so ﬁnqaqu werz recuired  to be  re-

trenched. These ipstructions  were roiterated in D.Q letters

Mo, 270-8/84-8TN  dated ZZ.4.87 and 22.5.87  from. member (pors.and

Secretary of the Telecom EepArsmmnié respeciively. Acoording o
i

the instructions subseguently issuec vide this cffice letter
Mo, 278 *p/v--wTN dated SJPQ a8 Trevl'ﬁp ~ific parviods in Frojects
and Electrification Civcles alss should nog be resorted to.

3.8 - In view af the above instructicons normally no CEBUIAL
labourers engaged atter Z0.3.85 would be available for considera-
tion for conferring temporary status. In the unlikely event of
there "being any case of casual labourers engaged after 38.3.80
reguiring consideration for conferment of temporary status. Such
caaea-ﬁhﬂuld be referrad to the Telecom Commission with relevant
details. foparticulars regardinq'thw action taken against  the
officer Uﬂd”f whose authorisation/approval the irregular  engage-
ment/nor retrenchaent was resorted to. o ’ :

2.3. - No Casual Labourer who has been recyuited after 38.3.80

a
shauld be granted temporary status without specific approval from
this office. ' . ‘

o . The - scheme Tinalised in thé Annexure has  the conouys
rarze  of  Member  (Floapce) of the Toleoor Commission  video Ro
. hi . . .
~

3
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CBMT/T7S/98 dated 27.9.07.
= Necessary Ins’t . ilons - for Zvpeditic  implementation
7 the scheme may Eindly "¢ issued aod paywst Tor  arrvears  of
vages  relating to the periocd  frem 1.28.22  orranged before
21,120,039, '
c - oodS=
=
ASSIETANT DIRETTOR SENTMAL (STN) .
-~ R

—“opy to.
.8, to MRS (2,
.8 to Chaivrman Commissicn.

Yomber (8) / Adviser (HﬁDk. GM (IR for infovmatisn.
TE/SEA/TE -11/1FRS/8dmn. I/CSE/FAT/SPE~1/3% Coen,

A1 recagnised Unions/fsscoialions/Fede - aticrs.
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CASUAL  LABOURERS (SRANT OF rm ORARY STATUS AND ';::E‘aummsmzom'

SOHEME. o , -

e, . N . 4 .
g Soheme shall be called "Casual Labourers( Grant of
atus and Regularisation ? Scheme of  Department  of
Yion. 1989@ ' :

1. Thi
Temporary Bt
Telecomnunica

.

e This scheme will come in force with effect  from
12.89. onwards. ' o

e
H

.
o]

Ti

Phis scheme is applicable to  th -'asaal labourers

<
amployed by the Department of Teleammmxn‘_mtlun

=
1afow

4. . The provisions in %he ﬁcheme wauld be a6 under.
W Nacans ies  in the aroup D cadres in various offices of the
Department of Telecommunicaticns would be exclusively filled by

-'eauiar;qatlnn of - casual labourers and no outsiders would be
appointed  to -the cadre except in the case of appointment on
compassionate grounds “ill the absorption of 211 existing casual
labourers fulfilling t e sligibility gualification prescribed in

the relevant - Recruitment Fules.' However regular Group D staff

rendered surplus for any reason will have pricr claim for absorp
Lion against the exis trnq/ruture vacanzies.In the case of iithf
grate casusl labourers, the rcqulav1bntx1n will be® considered only

against those posts ¢n respect of which illiteracy will fot be an
impediment in the performance of duties,They would be allnwmd age
relaxation eguivalent to the period for which they had worked

::rtlnuuu&iy A5 artual,lahunr for the purpose of the age limit
presoribed for ampn*htmwnt to the group D cadre, if required.Out
side recruaitment for .lilwg up the vacanciss in Gr. D will be
mermitted only under the condition when eligible zasual labourers
area NI T available. -

i

) Till vegular Group D vacancies ave available to absorb  all
hs"casual labourers  to whom this scheme 1s  2pp

aswal labourers would be confervred a igmpur ary. Status as per
the ie ails giver below. ' : ' -

Tempmvarv Status.

v

i3 Temporary status would be canferved on all the wa;ual la-
aourers  currently employed and who have rendered & - continuous
service at  least one year, out of which they wmust have been
engaged on work for a period of 240 days (206 days in  case of

sffices observing five day weshk). Such casual leosourers will  be

cdesigrneted as Temporary Mazdoor.

i1} ZBuch conferment nf temporary status wenld be  without re-
ference to the creation / availability of vegulor Gr, D posts.

bii l|n7erment of temporary status on a casual lanuurer wiold

licabhle, the

Aot irvolve any change 1n his ﬁUtl@% and recponsibilities. The

@ngagegﬁn% will, be on daily rates of pay on a need ba is. He . may
be  deployed any where within ﬁhe recruitment wanit/territorial
circles on the basis of availability of work. :

dvI L Bdch fasual labourers who acquire femporary status will not,

however! be brought on to the permanent establishment unless  they

are spigsbed through regular selection Pi”*“"” for Gr. posts.

'-J--,-":-‘ B - & v wmes v« coililewad: il e - e a. o aem o A r e m e il il < v - - wan
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&. Temparéry status would entitle the casual labourers to the

2 following benefits
i} Wages at daily rates with reference to the minimum of =the

&
pay suale of regular Gr,D officials including DAHREA, and CCA.

ii} Benefits in respect of increments in pay scale will be
admissible for every dne year of service subject to performance:
of duty for at least 24@ days (206 daye in administrative offices
shserving .3 days week) in the year. '

1iid Leave entitlement will be on a pro-rata basis one day far
gvary 1@ days of week.Casual leave or any other leave will not be
admizsible. They will also be allowed to carry ‘orward the leave
at  their credit on their regularisation. They will not be - enti-
tied o the benefit of encasement of lesave on ftermination of
- services for any reason or their Qilﬁtiﬂq sarvice. '

iviy  Counting of 58 % of service rendeved under Temporary Status

for the purpose of retirement benefit after thelr regularisation.

v After vendering threse years continuous service on attainment
of temporary status, the casuzal laboursrs would be treated at par
with the regular Gr, D employees for the purpose of contribution
to General Frovident Fund and would alss further be eligible  for
the grant of Festival Advance/ food advance on the same condition
as  are applicable to femporary Gr.D  employees, provided they
furnish  tws sureties from permanent Govi. servants of  this De-
partment. '

vid Until they are requla
My

. rised they will be entitled to Produc-
tivity linked bonus anly at rat

es as applicable to casual labour.

~

. Mo benefits other than the specified above “will be

wdmissible to casual 1abuqre¢v with temporary status.

]

8. Despite conf@rm@nt of tempmravy status,the offices of a
czasual labﬁur may be dispensed within accordance with the regle~

- oovant provisions of the industrial Disputes Act.1947 on the .ground
of availability af work. A casual labourer with temporary status
can guite seérvice by giving one months notice.

. . If  a labourer with temporary status commits a miscon-
duct and the same is proved in an enguiry after giving him reasc-
nable opportunity, his services will be dispensed with. They will
not be entitled to the benefit of encasement of leave on termina-
tion of services.

12, ‘ The Department of Telecommunicatbtiorse will’ have tha
power to make amendments in the scheme and/or to issue  instruc-—
tions in details within the framing of the scheme.

. G @ @ .




ANNEXURE~-.
EXTPQFT,

CASUAL LABOURERS (GRANT OF TEMFORARY STATUS AND FEGULARISATION
SCHEME. - : «

NO L EE~52/95-8FE/ T dat

(L~

ii

o 1.11.98.

1]

BY - A

) I am divected to refer to the scheme on the above
subject issued by this offize vide letter Na 45-395/87 SFE-1 dated
12.4.91  and 86~-9/91-8FBE~-I dated 26.11.92 as per which full time
casual  labourers who s were in employment as  on 29.11.8% were
eligible to be conferred “"temporary status? on satisfying other
eligibility conditions.

The quesiicn of extending the berefit =f the

scheme - Yoo those full Sime casual labourers who were engaged
f

/recruited after 29.11.89 has been consideved in the affice in
the light of thejudgeméent of the CAT Earnakulam Bench delivered
on 15.3.#5 in 0.8 No 758794 . ‘

-

’ ) - .

It has been decided the full time casual labourers
recruited after 29.11.8% and up to 10.9.33 may alsc be considered
for the grant of benefzt under the scheme.

This issue with the approval of 1.5 and F.A. vide
Dy. No 2423/93 dated 9.12.95. '

{1
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The following are the Minyteg of the XvIT Regional;

1 Ng held {p Shillong op the 28.11,9s5, under'the,Chairﬁi
manship of g ri v, Uinha, Chier General Manager Telecom,‘N;E.q.é;‘ A
Shillong. ' : '
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‘Date of arder

Justice Bhri

A1l India

Assam Civole,

Unton of India

Original

Guwahati %

&

CENTRAL

D.N.Baruah,’

Ors.

ecom Emplovess

M-

ANNEXURE~T .

ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Application No.29% of 1996,
and
3@E of 1996,

This the 132%th day of

Telecom Employees Union,

Line Staff and Group-D,

August, 1937,
Yice—~Chairman.
O.ANo. 299 of 1956
D’bh&fi‘:: RN Anfj&l:g 1.,‘5;

Versus -

0.6, No. 282 of 1%

Union,

ne DBtaff and Group-D

Assam Ciféle, Huwahati &f@ﬁﬁ&?ﬁ= serex: Applicants.
- Versus -
Union of India % Ors. ereane Peapdndents.
fidvocate for the appliﬁants tShri RB.E. Sﬁarma
Shri- &. Sharma
Advocate for the r@spémdenfg : Shri ALK, Chaudhury

BARUAH J.

V.C. 3

va{5¢/iénd similar
\v%! :

Addl.C.E.S.0.

OFEDER

applications invalve common guestion of  law
In both the applicsticns the applicants  have

fen]

b



prayad  fov a divection to the respondents to give them rcerta

bernsfits whith are being given to their counter parts woarking in
‘the Fostal Department. The facts of the cases a

re
1. 0.0, No.302/96 has been filed by - All India Telecom
Employees Union, Line Staff and Group-D, Assam Circle, Suwahati,:

representedf'by the Becretary Shri J.N.Mishra and alsc by Shri

~
1 .

Upen Fradhan, a dasual labourer in the zffice of ﬁhg Divisiconal
Engineer, Euw§hati;-1n O.f. 299/96, the case has been filed by

the

1

ame-Uﬁimh and the aﬁplicaht No.2 is alst & cesual  labourer.
?ha applicant Mool in O;Q. Nb.ﬁ??/éé f&pré%e;tz the inte%est of .
the ncasual iabourers referred.to-ﬁnn@mufe;ﬁ i ] thé 'Origiﬁal
Ppplication and  fhe applicanf'NG.ﬁ is ore éf‘ﬁhe labourers ;in
ﬁnnexure~&; Their qrievanceﬁ %YE‘;

e Tnev are eri ng as casual labourers in %hé Department
of - Telecom under Ministry of Lummunlx £imn. Tﬁey are similarly
situated with the casual iabﬁgrmra wnrllng in %he:Departmenﬁ o f
Fostel ﬁewar*ment unﬂé; the sams Minis#ry. Similarly the ﬁémbers
i the-applicmnt Ne 1 are alsc ;a%ué} labmg?arz warking in  the
tela com Departmant. They aré alsb siﬁilﬁrly situated with their
Counter pértg ;ﬁ the Fostal Dapartmént,Tﬁey arg warking as casual

1RUHUVEtua However the benafits which hdd heen exiended fto  the

casual  labourers working  in the Pogtal  Department  under: the

¢

Ministry of Communications have plal> been givenr to the casual

=

labad;ers of  the apﬁliéamps Uniocns. The applizants state that
purauant-té the Judgmemt of the Apex CTourt in daily ratec casual
labourers employed under Fostal Department vs. Union of India_.&
Ors. reparted'iﬁ 21§88) invﬁat. Eﬁ‘fhé Apex Court dirscted the
departmént to  prepare a scheme for absorption of  the 'cgsual

labourers whe  were continuous ly workirdg in the department for

Mmooy & than, one year for quihQ CErtain benefits., Accordingly &

V/,drreme was prepared by the “epavtment o f Pu ts granting benefit
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to the casual labourers who had rendered 240 days of service in a

yaar. Thereafter many writ petitions had bheen filed by'tha casual

labourers  , working under the department of Telecommunication

1

before the Apex Luurt'praying for divecting +to give similar.

benefits to them as was extended to the rcasual labourers of

Department of FPosts. Those cases were disposed of in - similar

tarms as. in the judgment of Daily Rated Casual Labourers(Supra’.

The Apex Tourt, after considering the entire matter directed the

- . 3 »
Department +to give the similar benefit to the casual labourers

working under the Telecom Department in similar marner., Fursuant
to the said judgment the Ministry of Communication prepared. a
of Temporary Status | and

scheme known as "Casual Labourers (Grant

rejular ati&n)Scheme"-an 7.11.89. Under the said scheme certain
benefit !Ad been urant@d to the casual labodrers such as  confer

met of tempmrary Statqg, Wages andfﬁaily FRates with reference to
the . minimum of the pay scale etc. Theresaiter, by a letter dated

17.3.33 certain !1drlf1u9flﬂﬁ was issued in respact of the scheme
in which it had been stipulated that the benefits of the scheme

should  be confined to fhe caslal labourers gngagad during -the

pericd from 31.3,13938% P @E.6.1988. On the nuh@r hand the casual

’

iabourers worked in thé.Department of Fosts as on £1.11.1989 were
eligible for témporary Status. The time fixed as 21.11.1989  had
been further extended pursuamt to a judgment of the Evnakulam

Bench nf the Trtbunai dated 13.3.19935 passed in 0.A.No.750/94

Fursuant to  that Judqfént the vat.mf India‘ issuad a letter

cated 1.11.25 confe?ring the bénefit of Temporary Status to. the

casual labourers. The present applicants being erplovees  under

the Telecom Department under the Ministry of Communication alsc

'urgeﬁ befsre the concernsd authorities that they should also  be

given same benefit. In this connection: the casual employses

submitted & repvéaentatien_dated 9.12.19%5 before tha Chairman

B ’
o
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s Telacom Cammissidn, New Delhi but to the knouledge of the app11~
cant the said representation has not been dl&puaed of . Hence the

present, mppllsat1nn.

(3

. ' 0.A.299/96 is also. of similar facts. The grievances of

the applicants are also same.

4, Heard both  si

ot

des, Mr.B.M.E8harma, 1eafngd Counsel,
appeari g on behalf of the nrpkln ants in both the tasés submits
that the ﬁpei Court héving been grantéd the béﬁefij_mf ‘temparary
status and'regul&risatioﬁ to the rasual %abéurﬁrﬁ, 5h§u1d also be

made available fo the casual labourers working under Telecom

Department under he same Ministry. Mr.Sharma further submits

[N
)

that the action in not giving the benefits-tes the applicants is
unfair and unreasonable. MraAGEL Choutdhury i arned Addl.CLE.S.0

for vespondents does not dispute the submissicn of Mr.8harma. He
. ! .

submits that the entire matter relating to the regularisation  of

/

casual  labourers are being discussed in the J.O.H ievel at New

Delhi, however, no discisioh has yet been taken. In view of the

above, I am of the opinion that the presant applicanis who aret

similarly éituated arg also entiileﬁ to get the benéfit of the
soheme -of casual labourers {grant of temporary Status.aﬁd Regu-
larisatiaon)  prepared by the Department of Telecsm. The rcfurm I
direct ;he.tespunﬁentg to give the éimilgr benefit as haz been
extended to the casual 1abmu%erﬁ working quer the Department  of

Fosts as  per Annexure-3(in  0.0.302/961 and Annexure~4- . (in

OuANo . 299/96)  to the applicants reSpeativeiy and *this must be

dong  as early as pumazble and at any rate within a peviocd of 3

months from the date of V6u619t copy of this arder.

P

Huwevnr,thszderlnq the entire facts and circumstances

af the case I make no arder as tea :ub*“

e

. \nf3y¢{ &E@ - o Bd/~ Vice Chairman.
. s : - , . .

{J
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ANNEXURE-S5

IN THE CENTRAL ADMINISTEATIVE TRIEBLNAL
GUWAHATI BENCH

Original prllLﬂflﬂﬂ N, 107 of 1938 and: athers.
Date of ‘decision ¢ This the Z1 st day of August 1

(X%}
[N
[}

The Hon’ble Justice E.N.Baruah,'Vife~ﬂhairman,
The Hon’ble Mr.G.L.Banglyine, Administrative Member ..

Ne, 1B7/1998

0.8, :
Shri Dubal Nath and 27 octhers. c..cexe.« fOpplicants.
By Advocate Mr. J.L. Sarkar and Mr. M.Chanda

- versus -
The Union of India and nthwrb. saweaaes EEspondente,
By Advocate Mr. B.OL Pathak, Addl. C.5.8.0.

CIE I

D.A., Mo.liz/ /1938
A1l India Taxe«um Emplny@e Union,
Line 8taff and Group— [ and arcther....... Applicants.

By ﬁuvmcaceﬁ Mr.E.FK. Sharma and Mr.5.8arma.

- versus - _ )
Unicn of India and obhers: .ues.se. Fespoendents.
By Advocate Mr.Mr.A.Deb Roy, Sr. CL.GE.B.0.

L R ]

0.A.No. 114/1998
ATl India Telecom Employees Uniaon
Line Staff and Group-D and ancther, e App11:ant9.
By Advocates Mr. Bok. Sharma and Mr. S5.5arma.
- versus - ' '
The Union of India and others ..... Fespondents.

By ﬁquudle My, A.Deb Eoy, Br. C.E.85.0,

n:da:r

0.A. M. 118/1998 : ‘
Shvi Bhuban Halita and 4 others. aaswaes Applicantes.
By Advocates Mr. J.L. Barkar, Mr.M.Chanda
and Ms.N.D. Goswami. o
: ' - VErsus - :
The Union of India and others. seneas FEEspondents.

By Advocate Mr.A.Deb Roy, Sr. C.G.5.0.

% % x zonmowonr on
*

0.0 N, 128/1998

F

Ehri Eamala Fanta Das and & others . ..... fApplicant.
By Advocates Mr. J.L. Sarkar, Mr.M.Chanda .
and Ms. N.D. Goswami. :

. - VETSUS ‘
The Unicn of India and Others . .... Fespondents.
By Advocate Mr.R.C. Fathak, Addl.C.G.5.0.

8y % %= n oxon

1938

PN, 13171
ALl India Telecom Emplﬁyceﬁ Union and ﬂﬁ”fhEY...ﬁppllldﬂ E .
By fAdvocates Mr.B.KE.Sharma, Mr.S.8arma and Mr.U.K.Nair,
-oversug -~ : o _
/
14 -
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The Urion of Indie wnd others. .... Fegpondents.
L By Advocate Mr. B.D. Fatha, Addl . O, 3.8 0.
U & N X R R £ /

7 C.ﬁ.hu_iSS/QB
£11 Irdia Telecom Employses Union
Line Staff and Group-L and € 'others. e Appllran
By Advocates Mr.B.K.Brarma, hY-w:Sﬂfmﬂ and

oMy LUK Malr o

- VEVSUE - o ,
The Urion of Indiz ancd others . .. =espondents.,

-

By Advocate Mr.oA. feb Foy, Sr. CLGE.S.0.

wom ok N ME R K G,

8. O A.No, 136/1998
11 Irﬁ*\ Teleoom Fmpluyee Lniong
Llne Staff and Grodp-L and & others. ...« Applicants
By Advocates MroB.K.Skarma, Mr. Snsarmn and Mr.U.k Nalr.
Co~ versus o : .
The Urion of Indis and others. .,...n,'Reﬁpnndentgy
By Advocate Mr.A.Deb Roy, Sr.C.G.85.0. 5

% 2 m oz x K ¥R

O.f.No.141/1998 .
Al India Telecom Employess Union, -
Line Staff and Group-L and annthﬁr eanses Applicants.
By Advocates Mr.B.K.Sharma, MF.8:Barma '
and Mr.U.E.Nair. ’

—- VEYSUs - :
The Urion of India and others Cxrs Fe~pmnd¢ntq,
By Advocate Mr.A.Ded Roy, Br. .. E.8.0.

® w t'n 3z 8 @K

0.0, Nz, 142

1@, /31958
A1l India Telecom Empl ﬁyﬁp" Union,
ivil Wing Branch. . o ceansaase Applicants.
' By Advicate Mr.B.Maizkar - :
, , - versus - ,
The Uniomn of Indie ard others. . «eeses Fespondents

By Advocate Mr.B.C. Fathak, Addl. T.6.5.%7.

d mo®m 2 x xR EX

11. 0.8, Mo, 145713396 ' : ,
Shri Dhani Ram Deka and 1@ others. cesee Applicants

By ﬁdvmuate Mr.3.Hussain.
~ v N - Y@8raus :
- . L The Union of India and ““hCFb. C awes . Eespondents.

By Advocate Mr.fA,Dek Roy, 8Sr. ©.E.S.0.

T v g2 =mE X N
.

12, 0.A.No. 132719398 .

A11 India Telgcom tnplnycer Unicn, . : ’
Ling Staff and Group-D and ancther  ..c... Applicants
By Advorcates Mr.oB.b. Sharma, Mr.5.5arma

and Mr. UK. Nair.

. TV ETBLG™ " ) . .

The Union of India and othevs...... Gespondents

By Advocate Mr.f.Deb Roy, Sr.C.E. 5.0 :

sz onem o ®E E B R X3
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19, DLANoLZ23/1998 :
All India Telecom Employeess Union,
Linp Staff and Growp-D and ancther ..... Applicants
By advocates Mr. E.E.Sharma and Mr.8.8arma.
' - Versus - .
The Union of India and athers .« Respondents
By fdvocate Mr.A.Deb Roy, Sr. ;.h.“.ic

14, 0.8.No. . 2E69/1998 . ‘
All India Telecom Employees Union,
Line Staff and Srmuwa and another ..... Applicants
By advocates Mr. B.E.Sharma and Mr.S.8arma,
Mr.U.E.nair and Mr.D.E.Sharma ' ’
- versus — :
The Union of India and others «»  FRespondents.
By Advocate Mr.B. C.Fathak,Addl. Br.C.G.8.0.

&

» O.A Mo, 293/19%8
Gll India Telecom Employveess Union,
Line Staff and Group-D and anocther ... Applicants
By advocates Mr. B.i.8harma and Mr.S.8arma, ‘
aﬁd Mr.D.E.Sharma.

- Versus — : . o ,
' The Unicn of India and others , .. FRespondents.

Ry Advocate YMir.E. w.Faunu§,Adu1. Sr.0.G.8.0,

- .
2 % ® % ®m onmomonR W AR MDD

i3
)
Tl

BARUAH.J. (V.00 | o ’ L
’ A1l the above applicants involve common guesticon of law

cand  similar facts. Therefore, we propuse too dispose of all® {he

"t

above applications by a common order.

Ea he A1l India Teleoom rmplmyem”-ﬁnlnn is a recognised

r‘
i

union of the Telecommunication Dépa#tmeht. This union tékeg
the causé =f the members of the said unian,’Smme of 'thé appli-
cante weve ﬁuﬁﬁitted by the said union,>némely the Line Staff anc
%rnup n employees and -gome other dkplllaﬂtlﬂﬁ were filed. b} Tl
casual empleyees individually. Tﬁoze applications were fllad =4
. . . T
he casual employees engaged in the Telecommunication Department
came  to Enaw that the aerviceé of the cascal. Mazdoors under tﬁﬁ

‘

respondents  were  likely to be® terminated with effect fro:

[SY
[‘i

19ﬂ8 - The - applidanta in these applii&tiﬁné, pray that the

&%&y}(ﬁ P“ﬂdﬂnvs be directed not te implement the deciﬁimn of  termi-
v«>° e |

re
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WA .

nating the services of the casual Mazdoors . but te ‘graﬁ% them ¢

. c e - : ° L]

similar berefits as had been grantzsd to %le CﬁpauyFE" undsy  the |

. nsel _

Departmert  of Fosts and to extend the benzfits of the scheme,. ;

namely casual Labourers {Srpf,ﬂf Temporary Status and Fegularisa-.
tiond  Scheme of ?:11:1, 98, tn the casual Mazdoors concesrned
CDeAes,  however, in 0.4, Na.?&?/l?%ﬁ there is mix prayer against

the. order of termlnaLzun, In G.A. Mo.141/193

the prayer ig
against the cancellatiocn of the tempmrary status garlier granted.

to the applicants, having considered their langth of services and

hey being fully covered by the scheme. QCfurd*r“'ﬁﬁ thé‘ appli-
cants of this 0.A., the cancellatimm was made without giving any .

notice tm them in %Qmpl@té Qimia%ion of the principles of naﬁura{
juﬁﬁ£CEAﬁﬁd the rules haiﬁing the field. \
3. The  applicants state that:tH@.ta5Qa1 vﬁaqudarﬁ “have
. heen continuing their service iﬁ different affice in the Depa?t*' @
, , . .

ment of Telecommunication uﬂd$r Assam CTircle and M.E. Circle. The

Govi.oof India, Mznlctry o f smmmunicatiqn made a scheme known - as

t‘u

Casual quuurenb Eﬁrant of Temporary Status and Regularisation)

Scheme. his scheme was communicated by letter Po. Z69-18/83-2TN

>

gated 7/1i/89 and it came in to aperation with effect from. 198%.

Cartain  casual employees had been given the benefites  under the

said - scheme, such as conferment of- temporary statug,” wages and

"R
i ,.;

ily wages with reference to the minimum pay zcale of regular

*'ﬁqp D smplo

L&
m

n

w%"iﬁcludimg D.ﬁ.,and‘ﬂﬁé} Latar T hv'.leéter

dated 17.12.1993 the Government of'Inﬁia ‘:1 i@fiad‘ that . the

benefits of the scheme should be confined fn the casual empiayeesr
, : ) S

Who were enoaqed during the p@rzhd f.nm _l,ugfbaﬁ to R L. 1988,

However,  in fhe Dmp v tment of rm%ta, those casual 1abm§?er5 whic

<L were ngaged as on»29n11,89 ware granted the ftenefits of  tempo-

réry status on satisfying the eligibility rcriteria. The benefits .

™

¢3 were further extended td the casual labourers of the Department#

=

-

‘Y wiee molfoxtoer i = 0~ .
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oif Postes as on 10.9.93 cursuant to the judgement of the Drnakulam

~

T.2.199% in O.A. Nol.700/1354.

3

“
5

Bench of the Tribunal passed on 1
- The. present applicants claim that the benefits extended o the
casual employees working under the Department of Fosts are liable

to be esxtended to the casual.emplovees working in the Telecom

zimilarly 'situated.

5
i
1]

¥

¥

Department in view of the fact that they

fGs nothing was done in their favour, by the authority they ap-

L]

)
=

proached  this Tribunal by filing 0.A. Moos 202 and 239 of 19

T

This Tribunal by order dated 13.8.1937 directed the respondents
to give similar benefits to the applicants in those two  appiica-

3

tions &5 was given to the casual labourers working in the D

il

partment  of Fos

i

ts. It may be mentioned have that some of  the

Capplicants in

cazsual employess in the present 0.A.¢ wers

W

o

0.8 Nos. 302 and 229 of 1936, The applicants state that instead of

LML}

complying with the divection given by this  Tribunal, their

~

services were terminated with effect from 1.6.1998 by aral order.
According  to the applicants such order was illsgel and contrary
S ta the rules. Bituated thus the applicants have approached’ this

L4

Tribunal by filing the present 0.6s,
4. ) At the time of admission of the applications, "this
' . ¢ .

-~
l

fribunal passed interim mvde{s, On the strength of the intevrim-

orders passed by this Tribunal some of the zpplicants are still

L
n}
%
3
[}
=z
]
£
i1}
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=
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o
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some of the 0.8.8 that in spite of the interim ovders those were

o T
oy

ot given egffect to and the authority remained zilent.

- ) : .
T S The cantention of the respondents in all the above O.Re

—

is- that the Gsscociation had mo autherity to o vepresent the so

called casual employees as the casusl soployess are not  membars

wf  the uwnicon Line Staff and Group~D. The casual employees ot

being reogular Government servant are not  eligible to become

g

members or office bearers to the staff uynion. Further, the re-

-




spondents  have sb a%ed'that-tbe names of the casival  employses

furhished in the applicanticons are not ver1f~“hle, because of the

lack’ of particulars. The recovds, %::crdlng to the respondents,
reveal - that some of the casual employees were nevar nogaged by

i
ay

the . Department. In fact, enquiries in to  their engagemen

casual  employeeesare .in progress. The respondents  justify thas

action to dispense with the services of the casual employees on
the ground that they were engaged purely an temporary hesis  for

cspecial requirement  of gpecific work. The respondents further

state that thE~casual.emp1byees ware to be disengaged when thers

Was M further nead for continuation of their services.  Eesides,

tha present applicants in  the

[
s

the T@Spnﬂdhﬁf" also Staﬁe' hat

4
I

& were emgaged by pér%mnﬁ'haVihg i autharity cand without
following  the formal, procedure for appu1ntment/ aqementn Ao
cording to. the respondents such casual emplovess are not entitled

to rve-engagement . or  regularisation and they can not  ge the

=

benefit of the scheme of 1983 as this schame - was retrospective

and "nat prospective.. The scheme is applizabla only ‘the casual

&

employess who were engaged before the zchem@-tame i L vEffECE
The: respondents further state that the cas al empluyﬁu% wf the

Telecommunication ueparumcnu are not qlmllarly pLa:ed as those of

the Department of Puati. The_regpandentg aiga state that they
-~ ? .

have ~approached the Hon’ble Gauhati Righ Court against the -order

£

5f the Tribunal dated 13.8.1937 passed in 0.4 No.382 and 225 of

1996. The applicants does not dlsputﬁ the fact that against the
arder of the Tribunal dated 13.8.1997 passed in O0.A. Mos.282  and
259 of 19396 the respondents have filed wri t T‘*FC‘“‘ ation, before

the Hon'ble Gaubati High Court. wae#er acoording ;ﬁ the appli=-
. N . . - ' ; :
cants  no interim order has been passed against the order of the

Tribunal.

fax}
L
-
i
5
<
Y
-

. : el = v .
gard Mr.B,K.Sharma, Mr J.L.Sarkar, Mr.l.

s . ’ 4 g . 3
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Fussain and Mr.B.Malakar; learned counsel dppearing on behalf of

.

the ‘applicants and also Mr.A.Deb Roy, lsarned Sr.0.5.5.

Ml BLGCL 0 Pathak, learhed Sr.C.5.5.0. appearing on behalf of the

respondents. The learned counsel for the applicants dispute the

laim ,mf'thé reaponde%ta that ihe.ﬁcheme was  retrospectives and
not prospective and they,alga~5uﬁﬁi€ that it waﬁ'um o 188% and
then extended up to 1993 and thersafter by subsequent circulars,
ﬁacﬁrding'tm the 1earhad counsel for the appiiﬁants the ﬁcheme ié
aleos  applicable to the present applicants;‘The learned  counsel
=34 the. appiicanﬁﬁ fmrth&? submit that they have documents to

show  in that connection. The

Joud
{1

arngd counser for the  applicants

(11}

1o submits that the respondents can net put any cut  off  date

foy implementation of the scheme, indsmuch as the fipex Court  has

s
[

nxt  given any such cub o date and had issued directin  for

conferment  of  femporary status and  subsequent ' regularisation

too thoss casual workers who o have completed 248 days of service in

7. On hearing the learned counsel for the parties we fesl

. =

ications require further examination regarding the

et

that the appl

¥
i1

factual position. Due  to the pnaucity of materia it is  not

1y
-

possible for this Tribunal to come to a definite conclusion. We,
trerefore ; feel that theb matter should be re-sxamined by the

respondents themselves taking in to consideration of the submis-—

sions of the learned counsel for the applicants.

. CIn view of the above we dispose of these applicaticons

2

with direction to the respondents %o edamine the zese of @akh

apalicant. - The applicants may file represeitations . individually

wi":hin~ a . pericd of =hale mortn from the date of receipt of the

a;der éhd if au&h'réﬁre:entétiaﬂs-are_fiied inﬁ:viﬁually? lthe"

reaphndéntﬁrrshall scr£tini$e and egaﬁine zach caaé in consulta-

tiom  with thelrec&rdé andvtﬁereafter pasé 2 veasonad order  on
/

P



 3 g | i —-44/ —

1

merite of each case within a per iod wf wix months thereafter. The

interim order passed in any of the ceses shall remain in force

Lot
vl

£ilY the disposal of the representations

#

. Mo order as bo costs.

-—

: . o “ gD/~ VICE CHAIRMAN



order  and  in case of feﬂildrtﬁwiliﬂ to the  temporary

— 42 —~
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N | | oo
QNNEXUEEEE{.,
NoLFES-10/99-8TN-11
. Govarnment of India _
Department of Telecomninicatiors -
’ Sanchar Bhawan
8TN-II Sectizn
New Delhi
N S ~ Dated 1.7.9%.
. _ . .
' AT1 Chief General Managers Telecom CTivoles,
ALl Chief Geneval ﬁxnngur Telephones District, )
. al: Heads of other Administrative Offices
ALl the ‘Districts and

Ikﬁ in Telecom. Dircles/
sther Adminis L.a,xwe Units.

Pt

Sub:'Reguiarisamimn/grant"Qf temporary status to Casua
' Labourers regarding. ’ :

am directed to refdry to letter  Ho
] 1 letter Mo.2E6E9-13/95~

_mn-tuc subsect mentioned abovel

In the above referved 1etter this office has conveysd .appro-

val ©n  the tws items, cne is grant of temporary status to  the
racual Labourers eligible as on 1.8.98 and anathert on  regularvi-
caticn of Casual Labourers with temporary = status whd are eligible

i

a5 on 21.3.97. Some doubis have been raised regarding date of

enffect of these decision. It ir therefora clarified that in case
grant of temporavy atatus to the Casual Labourers ; bhe oy des

dated 17.7.9% will he effectéd w.e.f. the date of issue of th

Mazdoors o eligible as on 31.3.%97, tmis ovder " will  be
waee. T. 1.1.??. ’
’ . Yours faithfully

\

 (HARDAS SINGH) :
ASSISTANT DIRECTOR 3EMEV&LAHTN1

All recognised Un1nnr/Fedaratirn5/ﬁ soociabinns

(HARDAS SINGH?
ﬁamIbFPNT DI“rTTFF GENERAL (STH?

Lae Rt 3
e Ll



